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SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).3517/2006

(From the judgenent and order dated 03/05/2006 in CRLC No. 850/2006

of The H GH COURT OF CHATTI SGARH AT BI LASPUR)

SATI SH JAGA Petitioner(s)

VERSUS

STATE OF CHHATTI SGARH & ORS. Respondent ( s)

(Wth office report)

Date: 11/12/2006 This Petition was called on for hearing today.

CORAM :
HON BLE Dr. JUSTICE ARIJI T PASAYAT
HON BLE MR JUSTI CE S. H KAPADI A
For Petitioner(s) M. Arun Jaitley, Sr.Adv.

M. C.D. Singh, Adv.
M. Merusagar Samantaray, Adv.

M .M K. Singh, Adv.

For Respondent (s)
For Respondent No. 1 M.Rajiv Dutta, Sr.Adv.
M. Atul Jha, Adv.

M. Dharnmendra Kunmar Si nha, Adv.

For Resp No. 2 M. A Sharan, ASG

M.Amt Anand Tiwari, Adv.



M. P. Parneshwaran, Adv.
For Resp No.3 . Mukul Rohtagi, Sr.Adv.
. Abhi shek M Si nghvi, Sr.Adv.
. Vivek Tankha, Sr.Adv.
. Rahul Sharma, Adv.
. Siddharth Cupta, Adv.

. Rahul Tyagi, Adv.

S £ £ £ £ £ X

.Anvita Mehrotra, Adv.

M. P.N Puri, Adv.

M. P. Parnmeswar an, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER

List the matter in February, 2007.

(Har vi nder Si ngh) (Madhu Saxena)

AR-cum PS to Hon’ bl e Judge Court Master



